
stated that while a blanket writing o£I 
of the agricultural and cooperative 
loans have very serious repercussions 
in respect not only of recycling of funds 
but also of future growth of coopera-
tive instituti6ns, circumstances may 
exist in sbme states which necessitate 
some action being taken by them. The 
State; concerned is the best judge in 
this matter. The Finance Minister 
appealed to the State to excercise the 
utmost caution and see that they tlo 
not erode the confidence of the people 
in respect 9~ ~ns~itutions as institutio:ls 
of credit. 

(b) No Central grant is proposed to 
be provided by the ·Central Govern-
ment to the State Governments for 
this purpose. 

(c) Government of Tamil Nadu 
ann·ounced their decision to write off 
Rs. 16 crores o~ taccavi loans and 
Rs. 42 crores of principal anrl 
interest on cooperative loans out-
standing against sn1all farmers. The 
Government of Maharashtra contem-
plates pay1ng the principal and in-
terest due from smaH farmers as on 
30-6-79 to the respecti\'e financial in-
stitutions and has made a budget pro-
vision of Rs. 49 crores for this purpose. 
The Government of Kerala announced 
the decision to waive interest on <lll 
loans taken by farmers owning less 
than 2 hectares prior to 1-4-76 and t0 
make good the less sustained by the 
credit agencies on this score. The 
Government of Orissa proposed to 
provide debt relief to farmers in 
chronically drought affected areas and 
has sought central grant of Rs. 22.!10 
crores for this purpose. 
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Strike by employees of Air India !lt 
Bombay, Delhi, Madras and 

Calcutta 

675. SHRI K. A. RAJAN: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether it is a fact that Air 
India employees at Bombay,. Delhi, 
Madras and Calcutta have been on a 
strike for some days; 

(b) whether in the meanwhile, the 
Air India has derecognised the Air 
India Employees' Guild; and 

(c) if so, the reasons therefor? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a). A section of the employees 
of Air India have been on strike. 

(b). Yes, Sir. 

(c) Air India derecognised the Air 
India Employees• Guild :from 26th 
October, 1980, as the Guild went on an 

illegal strike on 3rd September, !980 
in ground support department, New 
Terminal Building, Bombay Airport 
and then again went on an indefinite 
illegal strike with effect lrom 24th 
October, 1980 without g1v1ng any 
notice of strike as required under the 
Industrial Dispute Act, 1947. 

Concessions by Air India to foreign 
Tourists 

676. SHRI K. P. SINGH DEO: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(~) whether it is a fact that the 
tounst traffic boon to the country is 
showi.1g signs of decline; 

(b) whether it is a fact that 
Air India has been giving 20 to 40 
p21 cent concessio:1s to the foreign 
tourists In tanff and how far this 
has helped to boost the traffic inflow; 

(c) v.;hether Government have 
tried to find out if the fall in traffic 
can be arrested through agressive 
public relation and publ'1city in foreign 
countries and if so, the details of the 
action plan drawn, if any, in this 
direction? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) No, Sir. In absolute 
numbers, the tourist arrivals have 
shown a gradual increase over the 
years as the figures of the past five 
years given below will show: 

1975 465,275 
1976 533,951 
1977 640,422. 
1978 747,995 
1979 764,781 

(b) and (c) Air India is carrying a 
cons"1derable amount of tourist traffic 
from various areas of the world at 
several laid-down IATA concessional 
fares where reduction in such conces-
sional fares vis-a-vis normal fares 
ranges between 25 per cent to 55 per 




